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(2) 165/168 Ahmedabad-Faiza- 
bad/Varanasi Sabarmati Express 
(5 days upto Fairabad 2 days upto 
Varanasi) from 26-1-76

(3) 139/140 Madras Beach-Vara- 
nasi Ganga Cauvery Express (bi-
weekly) from 16 2 77

(4) 107/108 Jhansi-Varanasi/Mug- 
halsami/Bundclkhand Express 
(daily) from 13 77

(5) 49/50 G01 akhpur-Varanasi/
Allahabad City PurvSnchal Express 
(daily) from 1176

(6)83/84 Delhi-Lucknow Express, 
extended to run to/from Varanasi 
(daily) from 1 5 76

(7) 171/172 Bombay-Central- 
Jammu Tawi Express (bi-weekly) 
from 241276
(d) Details of inttoduction of some 

new trams during the current year 
is still under examination and such 
action as is feasible will be taken

Crude Oil Resource* In Oa-Shore 
Anas

2063 SHRI PRASANNBHAI
MEHTA Will the Minister of PETRO-
LEUM AND CHEMICALS AND FER-
TILIZERS be pleased to state

(a) whether out of reserves estimat-
ed at 450 million tonnes In on shore 
areas 120 million tonnes of crude is 
considered to be recoverable by prima-
ry known techmoues

(b) whether fo enhance the recovery 
of oil from the existing fields the Oil 
and Natural Gas Commission had de-
cided to expand the capacity of the 
present reservior and

(c) if so, to what extent?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N BAHUGUNA). (a) Yes, 
Sir

(b) and (C). Both, Oil and Natural 
Gas Commission and Oil India Limit-
ed are adopting appropriate enhanced 
recovery techniques to improve re-
covery percentage of oil from their 
existing fields It is difficult to quan-
tify precisely the extent to which re-
covery 0f oil would be! increased by 
these techniques since the result 
•would materialise over a period of 
10—15 years or so

Panel on Legal Aid to Poor

2064 SHRI PRASANNBHAI
MEHTA Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state

(a) whether panel on legal aid to 
the poor Ins afckeg for extension of 
time for submitting its report,

(b) if go whether Government have 
granted the same,

(c) the reasons for asking for the 
extension of time, and

(d) when the panel is likely to sub-
mit report to Government’

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS 
(SHRI SHANTI BHUSHAN) (a) 
Yes, Sir

(b) Yes, Sir

(c) The Chairman of the Commit-
tee, Mr Justice Bhagwati, while* re-
questing the Government to extend 
the time for submitting the Report of 
the Committee? has stated that he 
Committee had done considerable 
work end colleced a large mass of 
material with a view to preparing its 
interim and final Reports tn order 
that the labours 01 the Committee 
rasy not be left unfinished, lie obser-
ved that it would be destaAA* that 
thef term of the Committee may be 
extended for a further period of 4
months in order to « u $ it  «|m Com*
mittee to complete -ft* Report.






